662

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL AT

'NEW DELHI
INDEX
IN
REJOINDER AFFIDAVIT
(on behalf of Respondent No. 8)
IN
0.A. NO. 305 OF 2022

IN THE MATTER OF:

VIPIN NAYYAR ...APPLICANT
VERSUS
UNION OF INDIA & ORS. ..RESPONDENTS
S. No. | Particulars Page No.

1.

Rejoinder Affidavit on behalf of the Respondent
No. 8 to the Counter Affidavit filed by Survey of
India dated 08.01.2024

’ 3'%%5%

True Copy of the khatoni record from the
Revenue Department, Uttarakhand showing
ownerships of land in Khasra No. 94-95 of
Village Veerpur Khurd, Dehradun, Uttarakhand. )

2. Annexure A-1 (Colly)
True Copy of the map of Village Veerpur for the -
36— 6947
years 1904-1905, 1938 & 1992-1993 from the
Revenue Department, Uttarakhand.
3. Annexure A-2

A3 - 644




Place: New Delhi
Dated: 18.02.2024

663

Filed By:

Rajes r & Mansi Aggarwal
Vidhi Samhita Advocates

408, Lawyers Chambers — III
Delhi High Court

New Delhi- 110003
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL AT
NEW DELHI
REJOINDER AFFIDAVIT
IN
0.A. NO. 305 OF 2022

IN THE MATTER OF:

VIPIN NAYYAR ...APPLICANT
| VERSUS

UNION OF INDIA & ORS. ..RESPONDENTS

REJOINDER AFFIDAVIT ON BEHALF OF THE RESPONDENT
NO. 8 TO THE COUNTER AFFIDAVIT FILED BY SURVEY OF
INDIA DATED 08.01.2024

I, Surendera Mogha, S/o Late Sh. Patlu Ram Mogha, aged about 50 years,
R/o Veerpur Khurd, Veerbhadra, Rishikesh, Dehradun-249202, do hereby

solemny affirm and declare as under:-

e L

1. That I am the Respondent No. 8 in the present matter pending before
~_4¢ \this Hon’ble tribunal and I am fully aware with the facts and

;f% idavit.

at-the instant Rejoinder is being filed in response to the Counter

-
e

S,
Q%/Afﬁdavit dated 08.01.2024 filed by the Survey of India in
LS compliance of order dated 24.05.2023 passed by this Hon’ble
Tribunal. '

3. That the contents of the Counter Affidavit filed by Survey of India

are vague, wrong and baseless and hence vehemently disputed.

£3
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4. 1t is denied that the Co-ordinates 30° 03' 58.2"N and 78° 16' 50.4"E
and 30° 03' 59"N and 78° 16' 51"E fall within the area of Virbhadra
Reserve Forest. It is pertinent to mention that the submission made
by the Survey of India is a mere statement and they have failed to
put on record any substantial map/document in support of this
submission. The stand of the Survey of India is thus without
verifying the actual stétus of the land in question from the relevant
government authorities.

5. That the Survey of India has failed to consider the map of Village
Veerpur as maintained by the Revenue Department, Uttarakhand
which clearly shows that the land of the Mogha Resort is not a forest
land but falls under the category of revenue land. True Copy of the
map of Village Veerpur for the years 1904-1905, 1938 & 1992-1993
from the Revenue Department, Uttarakhand showing the land of the
Mogha Resort at Point “X” is being annexed herewith as Annexure-
Al (Colly).

6. That it is evident from the map of Village Veerpur over the years that
the land of the Mogha Resort has never been included as a forest
land and instead falls under the category of revenue/agricultural

o T e land. Thus, any submission made by the Survey of India in

/ Debajyolt Behuria
Advocate

I Regn. No. 19716
\ period: 2402/2020
2025

OF Vv .

\\"\'_,,—-/ by the Uttarakhand Revenue Department, shows ownership of the
lands in Khasra No. 94-95 of Village Veerpur Khurd, Dehradun,
Uttarakhand by various people. The said ownership rights were

granted to the people by the Government of Uttarakhand as the land



. 666 e Te
is question not a forest land but revenue/agricultural land. If the said
land area ever came under the forest area, the lands in question
would have not been allotted to private persons. True Copy of the
khatoni record from the Revenue Department, Uttarakhand showing
ownerships of land in Khasra No. 94-95 of Village Veerpur Khurd,
Dehradun, Uttarakhand is annexed herewith as Annexure-A2.

8. That in view of the facts and circumstances as explained above, it is
evident that the records maintained by the Revenue Department
hereby disproof the submissions made by Survey of India in their
Counter Affidavit.

<

DEPONENT

VERIFICATION 19 FEB 207

Verified at New Delhi, on this 18® day of February, 2024 that the
contents of the above Rejoinder affidavit are true and correct to the
best of my knowledge and belief and nothing material has been

/. V’g%e‘\& \ﬁggcealed therefrom and annexures filed alongwith are true copies

k‘ﬁeé‘%ﬁ -cc20F their original.

=SS

DEPONENT
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